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AUTHORITATIVE ENGLISH TEXT
Bill No. 29 of 2012

THE HIMACHAL PRADESH PASSENGERS AND GOODS TAXATION
(SECOND AMENDMENT) BILL, 2012

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Himachal Pradesh Passengers and Goods Taxation Act, 1955 (Act
No. 15 of 1955).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-third Year of
the Republic of India as follows:—

1. Short titlee—This Act may be called the Himachal Pradesh Passengers and Goods
Taxation (Second Amendment) Act, 2012.

2. Amendment of section 4-A.—In section 4-A of the Himachal Pradesh Passengers and
Goods Taxation Act, 1955 (hereinafter referred to as the “principal Act”), after sub- section (3), the
following sub- sections shall be inserted, namely:—

"(3-a) Such person as specified in sub- section (1) shall, in the prescribed manner, furnish a
return every month to the Assistant Excise and Taxation Commissioner or Excise and
Taxation Officer—incharge of the District, within five days of the close of each month
during which collection was made by him alongwith the treasury challan.

(3-b) If a person specified in sub- section (1), fails without sufficient cause to comply with
the requirements of the provisions of sub-section (3-a), the Commissioner or any person
appointed to assist him under section 7 of the Act, may, after giving such person a
reasonable opportunity of being heard, direct him to pay by way of penalty a sum not
exceeding five thousand rupees.

(3-¢) If any person liable to pay tax under this Act, fails to pay the amount of tax due from
him, he shall, in addition to the amount of tax, be liable to pay simple interest on the amount
of tax due and payable by him at the rate of one percentum per month, from the date
immediately following the last date on which the person should have paid the tax under this
Act, for a period of one month, and thereafter, at the rate of one and a half percentum per
month till the default continues.”.

3. Amendment of section 6.—In section 6 of the principal Act,—

(a) 1in sub-section (1), after the words “Assessing Authority”, the words “either manually
or electronically’’ shall be inserted; and

(b) in sub-section (2), after the words “pay”, the words “either manually or
electronically” shall be inserted .



4.

Insertion of new section 6-A.—After section 6 of the principal Act, the following

new section 6-A shall be inserted, namely:—

“6-A. Procedure to maintain records, through electronic data system etc.—

(1

2)

)

(4)

For the purpose of effective implementation of the provisions of this Act, the
provisions of the Information Technology Act, 2000 and the rules made and directions
issued thereunder, relating to procedure shall apply mutatis mutandis.

Where any notice, communication or intimation is prepared on any automated data
processing system and is properly served on any dealer or person, the said notice,
communication or intimation shall not be required to be personally signed by any
officer or person and the said notice, communication or intimation shall not be deemed
to be invalid on the ground that it is not personally signed by such officer or person.

Any person or dealer who makes an on-line application under any of the provisions of
this Act shall be required to make such application under his digital signature:

Provided that where such application is filed without affixing digital signature, the
said person or dealer, as the case may be, shall be required to submit to the appropriate
authority, a duly signed hard copy of such electronically made application as printed
from the official website of the Excise and Taxation Department, Government of
Himachal Pradesh, within seven days of making an on-line application, failing which
the application so made shall be rejected without any further notice.

The dealer who files return(s) alongwith the requisite enclosures electronically, shall
authenticate the same by affixing his digital signature:

Provided that where such return(s) is filed without affixing digital signature, the
said dealer shall be required to submit to the appropriate authority, duly signed hard
copy of such electronically filed return(s) duly printed from the official website of the
Excise and Taxation Department, Government of Himachal Pradesh, within fifteen
days of the last date for filling of such return(s). If such dealer fails to do so, he shall
be liable to pay by way of penalty a sum not exceeding five thousand rupees.

5. Amendment of section 9.—In section 9 of the principal Act,—

(a)

(b)

(c)

6.

in sub-section (1), for the words “applying therefor to the prescribed authority on
payment of a fee of ten rupees”, the words “ who makes an application either manually
or electronically to the prescribed authority on payment of a fee of one hundred
rupees” shall be substituted.;

in sub-section (5), after the words “ he shall”, the words *
electronically” shall be inserted.; and

either manually or

in sub-section (6), after the words “deceased shall”, the words “ either manually or
electronically” shall be inserted.

Amendment of section 21.—In section 21 of the principal Act, after the words “in this

behalf”, the words “either manually or electronically” shall be inserted.



STATEMENT OF OBJECTS AND REASONS

In order to provide the facility of filing of e- returns and e-payment of tax to the person-in-
charge of the mechanical vehicle liable to pay tax under the Himachal Pradesh Passengers and
Goods Taxation Act, 1955, it has been decided to make suitable amendments in the Act ibid. With
the insertion of new proposed provisions, the interface between such person-in-charge of the
mechanical vehicle and tax collecting agencies will be reduced and such person-in-charge of the
mechanical vehicle henceforth will not be forced to stand in que at the Banks and office counters.
The new facility will go a long way in providing such tax payers friendly environment in the State.
This has necessitated amendments in the Act ibid.

The Bill seeks to achieve the aforesaid objectives.

(Prem Kumar Dhumal)
Chief Minister

FINANCIAL MEMORANDUM

The provisions of the Bill when enacted are to be enforced through the existing Government
machinery and no additional expenditure will be involved.

MEMORANDUM REGARDING DELEGATED LEGISLATION



